KARNATAKA LOKAYUKTA

No. Uplok—l/DE/45/2017/ARE—10 M.S. Building
Dr.B.R. Ambedkar Road

Bangalore-560 001
Date: 20/12/2017

ENQUIRY REPORT

Present : Sri. S. Gopalappa
Additional Registrar of Enquiries-10

Karnataka Lokayukta
Bangalore

Sub: Departmental Inquiry against :-
Sri Parashurama Y. Gaji, Child Development
Project Officer, Hungunda, Bagalkote

District -reg.,

Ref: 1. Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BGM/92/2015/ARLO-2
dt. 30.7.2016
2. Govt. Order No. @@y 308 HxFRR 2016

& : L12.2016

3. Nomination order No. Uplok-1/DE/45/2017
Bangalore dt.  11.1.2017 of Hon'ble Upalokayukta-1

* % %

1.  On the basis of the complaint filed by Sri. Anand Mahadevappa
Chalavadi R/o Bagalkot District against the DGO alleging misuse of

Government funds, an investigation was taken up.

2. After completion of the investigation, a report was sent to the
Government u/S 12(3) of the Karnataka Lokayukta Act as per
reference No. 1. In pursuance of the report, Government was pleased
to issue the GO dt. 1.12.2016 authorizing Hon'ble Upalokayukta to

hold enquiry as per reference no. 2. Hence, in pursuance of the GO,
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nomination was issued by Hon'ble Upalokayukta on 11.1.2017
authorizing ARE-10 to hold enquiry and report as per reference No. 3.

3. On the basis of the nomination, AOC was prepared under Rule
11(3) of the KCS (CCA) Rules, 1957 and was sent to the DGO on
26.4.2017.
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16. The said article of charge was served on the DGO on 1.7.2017.
The case was posted for recording first oral statement of DGO on
6.7.2017. Inspite of service of Articles of charge, DGO remained
absent and no reasonable grounds was shown except a letter sent by

post. Hence DGO was placed ex parte.

17. On behalf of the Disciplinary Authority, PW1 is examined and
Ex P 1 to P 4 are marked. Then the learned presenting officer filed his

written brief and he was also heard orally.

18. The points for my consideration are as under :

Point No. 1 : Whether the charge is proved by the Disciplinary
Authority?
Point No. 2 : What order?

19. My answers to the above points are as follows:

Point No. 1 : In the affirmative.
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Point no. 2 : As per final order

for the following ;

REASONS

20. Point no. 1 : The complainant who is examined as PW1 has
deposed that during the year 2012-13, DGO was working as CDPO in
Hungunda, Bagalkote District. At that time, DGO purchased

furnitures, Stationary, Vessels and éhildren toys and other articles
above MRP from Sri. R.G. Kudalamata, Adarsha Enterprises,
Hungunda and misused Rs. 1 crore 32 lakhs. Some of the materials
were not at all purchased but expenditure was shown. Water Filters
were not at all installed in any anganwadi centres about 382 in
numbers. Therefore he lodged a complaint to Lokayukta in form No. I
and II as per Ex P 1 and 2. He has also filed his rejoinder Ex. P 3.
Further PW1 has deposed that he submitted an application under
RTI Act to DGO to furnish the information. But the DGO has not

furnished any information.

21. Inspite of service of AOC, DGO remained absent. Hence he was
placed exparte. This attitude of the DGO strengthens the contention
of the Disciplinary Authority. The evidence of witnesses examined on

behalf of the Disciplinary Authority remained unchallenged.

22. The contention of the Disciplinary Authority that during the
year 2012-13, DGO while working as CDPO in Hungunda, Bagalkote
District purchased furnitures, Stationary, Vessels and Children toys
and other articles above MRP from Sri. R.G. Kudalamata, Adarsha
Enterprises, Hungunda and misused Rs. 1 crore 32 lakhs remained
unchallenged. Further the evidence of PW1 that some of the materials
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were not at all purchased but expenditure was shown, water filters
were not at all installed in anganawadi centres about 382 in numbers

also remained unchallenged.

23. The rate of articles pressure cooker purchased for anganawdi is
Rs. 3,400/- for 10 litre capacity as against branded pressure cooker
worth Rs. 2,520/- for 10 litres capacity, the MRP of Hawkins 10 litres
pressure cooker was 2375/-, MRP of pigeon 10 litres pressure cooker
was Rs.1,930/-. The rate of mixer purchased for anganawadi is Rs.
4,990/- per single unit as against branded company mixer worth Rs.
2,500/- for Preethi mixer, Rs. 3,270/- for Philips mixer and Rs.
2,099/- for Bajaj mixer.

24. The oral and the documentary evidence on record clearly show
that DGO while working as CDPO at Hungund taluk, Bagalkot
District during the year 2012-13 obtained permission to purchase
the articles to anganwadi centers at the cost of Rs. 1,30,20,000/-.
While purchasing the materials, he purchased the same above MRP
from Sri. R.G. Kudalamata, Adarsha Enterprises, Hungunda,
Bagalkot District colluding with them.

Thereby the DGO, being a Government /public servant has
failed to maintain absolute integrity besides devotion to duty and
acted in a manner unbecoming of a Government servant. Hence, I

proceed to answer point No. 1 in the affirmative.

25. Point No. 2 : For the reasons discussed above, I proceed to

pass the following ;
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ORDER

Disciplinary Authority has proved the charges as framed against
DGO - Sri Parashurama Y. Gaji, Child Development Project Officer,
Hungunda, Bagalkote District.

Hence, this report is submitted to Hon'ble Upalokayukta I for
kind consideration.

Dated this the 20t December, 2017

Sd/-

(S. Gopalappa)
Additional Registrar Enquiries-10
Karnataka Lokayukta

Bangalore

ANNEXURES

LIST OF WITNESSES EXAMINED ON BEHALF OF DISCIPLINARY
AUTHORITY:

PW-1 :- Sri. Anand Mahadeva Prasad

LIST OF EXHIBITS MARKED ON BEHALF OF DISCIPLINARY
AUTHORITY

Ex.P-1 : Form No. I

Ex.P-2 : Form No. II

Ex.P-3 : Rejoinder dt. 28.2.2015

Ex.P-4 . RTI application dt. 15.9.2014 and acknowledgement

Dated this the 20th December 2017

sd/-

(S. Gopalappa)
Additional Registrar Enquiries-10
Karnataka Lokayukta, Bangalore
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KARNATAKA LOKAYUKTA

NO: UPLOK-1/DE/45/2017/ARE-10 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 22/12/2017

RECOMMENDATION

Sub:- Departmental inquiry against Sri Parashurama
Y. Gaji, Child Development Project Officer,
Hunagund, Bagalkote District — Reg.

Ref:- 1) Government Order No.=abe 308 axfEe 2016,
Bengaluru dated 1/12/2016.

2) Nomination order No.UPLOK-1/DE/45/2017,
Bengaluru dated 11/1/2017 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 20/12/2017 of Additional
Registrar of Enquiries-10, Karnataka Lokayukta,
Bengaluru

The Government by its Order dated 1/12/2016, initiated
the disciplinary proceedings against Sri Parashurama Y. Gaiji,
Child Development Project Officer, Hunagund, Bagalkote District
(hereinafter referred to as Delinquent Government Official, for
short as ‘DGO’) and entrusted the Departmental Inquiry to this

Institution.

2. This Institution by Nomination Order No.UPLOK-1/DE/
45/2017 Bengaluru dated 11/1/2017 nominated Additional
Registrar of Enquiries-10, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGO for the alleged charge of misconduct, said to

have been committed by him.



3. The DGO Sri Parashurama Y. Gaji, Child Development
Project Officer, Hunagund, Bagalkote District was tried for the
following charge:-

“2012-13 WOSY wonsmR HOTRVR  MTPRNCR,  DORTLD
d@.l,30,20,000/—ﬁ°§§:@1 5&2} WRTW TOTIR  SBEDERORTY, €nI
00D HFWTeCTY IRTY [O308 WRE B8 AR, e @oLw.
BRBONDT, TBF HOWTTF TXF, TIMHOT TURB, PRVBRCE
BPoHteonR TEnewen W[OOR WERRNAGR), DODy  WFT[He0
TRRTLED. URROD GTROS TTFd  PTCTOR  AE)  XTEd
BeIBoeNT), IR, IWrRTRoSHY XoTWer W[PSTS, ToJeeor
83?56 aagoﬁs:d 22033 Moz cm;aqp TRITRIT  Bezzon cletnldl o
Oe3oDhQ SRWIRORT), UTRRIT XFerd IO N ITFWS THFO
B (SBS) ACHTPRY 19668 JoH 3(1)Re QOFOHTY, LVYOL
HRFRES QXNYD.”

4. The Inquiry Officer (Additional Registrar of Enquiries-10) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against the DGO Sri Parashurama Y. Gaji, Child Development

Project Officer, Hunagund, Bagalkote District.

S. The Inquiry officer has held that the oral and the
documentary evidence on record clearly show that DGO while
working as CDPO at Hunagund Taluk, Bagalkot District during the
year 2012-13 obtained permission to purchase the articles to
Anganawadi Centres at the cost of Rs.1,30,20,000/- from Sri R.G.
Kudalamata, Adarsha Enterprises, Hunagund, Bagalkot District by

colluding with them.

6. On re-consideration of report of inquiry, I do not find any

reason to interfere with the findings recorded by the Inquiry

Page 2 of 3



Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

7. As per the information furnished by the Inquiry Officer, the

DGO is due to retire from service in February 2020.

8. Having regard to the nature of charge proved against DGO
Sri Parashurama Y. Gaji, it is hereby recommended to the
Government to impose penalty of compulsory retirement from
service on DGO Sri Parashurama Y. Gaji, Child Development

Project Officer, Hunagund, Bagalkote District.

0. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

N
(JUSTICE N. ANANDA)
Upalokayukta-1, 22/ (72—
State of Karnataka,
Bengaluru
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